
Open Ceurt

/' CENT~AL ADMINIST"ATIVE T~IBUUAL
ALLAHABAD BENCH : ALLAHABAD

O~IGINAL APPLICATION NO : 156D or 2002
MONDAY, THIS THE 27th DAY or JANUAfltY,2003

HON'BLE ~"S. ~EE"A CHHI88E", J.M.

Smt. Anj~n. Pal, age. 26 yeara,
wiliew .t Garey Lal Pal, raailiant a'
Hausa Ne.630 ~.W.S. Singla Starey,
Barra -II, Kanpur Nagar. •••••••Applicant

Veraua

1. Tha Unian a,' Inliia,
threugh the General ~anager,
Minis~ry et "ailways,
Gevernment af Inlii~,
New Oa 1ni.

2. The General ~anagar, Sauth Eastern "ailways,
KeLk~ta, West 8ang~1.

3. The aivisianal "ailway ~an~gar,
Seuth Eaatarn ~ail\Jays Bilaspur,
eila.~ur Divisian, Chhatiagarh.

4. Stat!en Mastar, 0.111 ~ajhara,
giatrict Durg, Chhatisgarh.

5. She Ba.ri Prasali ••n et Lata Bachchu,
rasi.ant ef Villaga Harlapur,
Pe.t Banetai, P.S. lallauli,
Diatrict f.tehpur. •••• "ispanli.nta.

0" DEPL (OfltAL)

Sy this O.A., applicant has saught a liirection ta th,
respen_ents ta consilier the applicant's case fer appeintm6~

ralief whichn campass ianate 9reun. anlihas sau~ht further L thia caur t
lieems fit an. preper in the circumstances af tha cas •

2. It is submitteli by the applic.nt that appLf.ca nt is ths
wife ef liecp.tiseliCarey Lal, Assistant Driv I, Oepartment-lace
statisn Oti11i ~ajhara, Diatlict-Ourg, ChattisgtiIh, whe hali
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died on 18.12.2001 in a train accident at Kanpur Central
Station, leaving behind the widow and minor child nemely
master Ambuj aged about 2i years. According to her, she and
her son are the only dependents and nominee in the deceased's
service record, but after the death of the deceased employee
even though she has given number of representations starting
from page-26 onwards i.e. Annexure A-4 onwards-"-IIkh... 5I:-ti~~1J....6

.~ ,~ ~ ~ ~ ,tS,,---<" _

2. I have heard the counsel and perused the pleadings.
It is seen the applicant's husband had died on 18.12.2001
but till date respondents have neither passed any order on the
said representations nor have communicated anything to the
applicant. She has also not been paid even the pension, even
though deceased employee had decalred her to be his nominee,
since the grievance of applicant is that respondents have ~
not even given any reply to th~ applicant, I think no purpose
would be served by calling upon the respondents to file their
reply to the O.A., as that would unnecessarily delay the
matter. This O.A. can be disposed off at the admission stage
itself by giving a direction to the respondents to consider
the representations given by the applicant and to pass a
reasoned and speaking order thereon within a period of two
months from the date of receipt of a coPY of this order under
intimation to the applicant.

3. With the above directions, the O.A. is disposed off
with no order as to costs.

. /

Member-J

Shukla/-


